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FT.3AT. 1142(H).— FealT TR o, TS THRT AT=aw7, 1956 (1956 FT 48) (orer za# zae
THT 3<h AT FgT AT 8) 2l €T 3 F 6T STLTT (1) F AT AT T T2 AT TLH & G2 Tagd
AT TSTHRT HATAT T ATIG=AT HEAT 137, 1393(37) T4 26.03.2025, ST AT o TSI, FATETI,
AW 11, @UE 3, ITET (i) § THIAT FT T off, FRT T AT FeHT Fig ATHT 29T F TR ored 7
NH-144A .51, 90+150 & f.#1.116+980 (&I & s US) TF + @UE & AT (3T o7 FT
FAT/ATST ), ATLEA, T 3T TATAA 6 (10 37 ATALAAT § 3UTa5 AqgHAT | FAfAfae 7 #7 o5
FTA o SO ST AT T AT o ;

SIY I SATARAAT 7 AL ITH ATLTHAT il 91T 3F il ST (3) % AefiT g " 06.04.2025 "
T e TS " i " SO ST H SRTTAT AT T o
ST SATETT ITH g0 o ST Herw ITTEahT<y 39 7% fa=me #7 form @ =i smerdi &t sea a2 fo

1563 GI/2026 (1)
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 3rd March, 2026

S.0. 1142(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S.0.1393(E) Dated:26.03.2025 , published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for building (widening/2-laning, etc.), Maintenance, management and operation of NH-
144A in the stretch of land from K.m.90+150 to K.m. 116+980. Akhnoor to Poonch Road in the district of Rajouri in
the Union Territory of JAMMU & KASHMIR.

And whereas the substance of the said notification has been published in “State Time” and “Dainik
Jagarn” both dated 06.04.2025; under sub-section (3) of section 3A of the said Act;

And whereas objections have been received and the same have been considered and disallowed by the
competent Authority;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-144A in the
stretch of land from K.m.90+150 to K.m. 116+980. Akhnoor to Poonch Road in the district of Rajouri in
the Union Territory of JAMMU & KASHMIR.

State: JAMMU & KASHMIR ||District: Rajouri
SL. No. (|Survey/Plot Number|| Type of Land (|Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
L1 | 2 L3 4 5 | 6 |

[Taluk: Rajouri |
|Village: Kallar |

1 101min Private Non - Irrigated 0.0058||Prem Nath , Vijay
Kumar sons Smt.
Kushalya Devi equal
in 3 share, Smt. Janki
Devi, Smt. Kantu
Devi daughters of
Ami Chand equal
share in 6 shares from
9 shares,Bodh Raj,
Chuni Lal, Mulkh Raj
Ss/o Lochan Dass,
equal in 1 share
Ganesh Dass, Ramji
Dass, Narian Dass
Ss/o Thakar Dass,
Madan Lal S/o0 Ami
Chand 4 shares in one
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share from 345 kanal
Balbir Singh Chambil
Singh sons of Inder
Singh Mahala Rajput
equal 139 Kanal 02
Marla Krishan Lal S/o
Anant Ram % share
Davti Nandan, Rattan
Pal, Susheel Kumar,
Anil Kumar Ss/o Jia
Lal equal share in 2
share 4 sub section 3.
101 min

102min

Private

Non - Irrigated

0.0108

Prem Nath , Vijay
Kumar sons Smt.
Kushalya Devi equal
in 3 share , Smt. Janki
Devi, Smt. Kantu
Devi daughters of
Ami Chand equal
share in 6 shares from
9 shares, Bodh Raj,
Chuni Lal, Mulkh Raj
Ss/o Lochan Dass,
equal in 1 share
Ganesh Dass, Ramji
Dass, Narian Dass
Ss/o Thakar Dass,
Madan Lal S/o0 Ami
Chand 4 shares in one
share from 345 kanal
Balbir Singh Chambil
Singh sons of Inder
Singh Mahala Rajput
equal 139 Kanal 02
Marla Faiz Mohd
evacuee Krishan Lal
S/0 Kala Ram morrosi
u/s 3-A 102 min

Village: Dhanwan

3

245min

Private

Non - Irrigated

0.0095

Om Parkash, Ram
Bachan, Kuldeep Raj
Ss/o Anant Ram equal
in 3 share, Amit Heer,
Chanan Heer Sons
Kajal Heer daughter,
Smt. Anita Kumari
w/o Late Suraj
Parkash equal in one
share 245 min

278min

Private

Non - Irrigated

0.0061

Kundan Lal son of
Daya Ram
278 min

279min

Private

Non - Irrigated

0.0044

Smt. Ishri Devi
daughter of Kirpa
Ram one share Om
Parkash Visva Nath
Parshotam Lal sons
and Smt. Dhani equal
3 Y share Subash
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Chander, Dharam
Paul, Sham Lal, Ram
Saroop, Kewal
Krishan equal 3
shares Smt. Swarn
Kumari, Subash
Kumari daughters and
Smt. Ram Payari
Wd/o Late Mati Ram
equal one share out of
3 V5 share from 7
shares In cultivation
of Bedhi Chand son
of Ishar Dass one
share, Cheet Ram son
of Sunder Dass two
shares. 279 min

6 333min Private Non - Irrigated 0.0019||Kuldeep Raj son of
Goshoa Ram
333 min

7 335min Government Kahcharai 0.0093|[State Magbuza
Kachari
335 min

Village: Loorkote

8 188min Private Non - Irrigated 0.0037|[Faqir Mohd S/o Saif

Ali Khan 1/4 share,
Dula, Gulab Din Ss/o
Raj Wali equal share
in 1/4, Barhan Ali S/o
Akoo Khan one share,
Nazir Hussain S/o
Saifoo one share,
Ushara S/o Rehman
resident of Baljarlan
one share out of 1/4
Nek Alam, Munshi,
Ghulam Ss/o Kala
equal in one share,
Sheru, Barhan Ali
Ss/o Gohar equal two
share in 1/4 evacuee
Chuni Lal, Gulshan
Kumar, Sunil Kumar
sons Smt. Labo Devi
w/o late Basant Ram
equal share 3-A
Chuni Lal co-sharer
188 min

Total”

0.0515||

[F. No. 5/3D]

SHAIKH AMINKHAN, Director
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